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SHRIMATIY VIMAL  PUNJAB
DESHMUKH (Maharashtra) : T want
to make onc submission, Sir. If we are
going to have two holidays, then let
the House sit on Saturday, because that
has happened previously also.

SHRI KRISHAN KANT (Haryana) :
Sir, I was also going to make the samc
suggestion. As you know, Friday 1s fixed
for non-official business, for Privatc
Members. So it is necessary that the
Private Members’ rights should be looked
into and if we are going to declare Friday
a holiday, then we should sit on Saturday
so that the Privatc Members can have
that day for non-official business.

THE INTERNATIONAL MONE-
TARY FUND AND BANK (AMEND-
MENT) BILL. 1969—conid.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradeslii : Mr. Vice-Chairman
Sir, one of the good things that India
did in the past years in my opinion was
to have become a member of the Inter-
national Monc:ary Fund and the Inter-
national Bank for Reconstruction and
The inauguration of
the International Monetary Fund, I be-
lieve, is a landmark in the history of
International Monetary system. It is
an nstitution which  was brought into
existence in the year 1944, nearly twenty-
five years ago, at the Bretton Woods
Conference. It has come into being
because it wanted to meet the needs

! of world trade and international liquidity

of finance. You know, Sir, that previsusly
the international monetary. system was
based on gold. Great Britain was the
leading financial country in the wotld
till the First World War broke out. Till
then the system was based on gold, and
we can describe it as the Gold Standard
system. But, Sir, after the First World
War the position of Great Britain was
considerably weakcned, and the United
States of America came into prominence
as years rolled by. Even though Great
Britain abandoncd the Gold Standard
during the War, it resorted to Gold
Standard after the close of the First World
War. After the Second World War America
took up the most leading position and pra-
ctically supplanted Great Britain in  the
field of international Monctary system,
and American dollar began to assume im-
portance and virtually it replaced sterling,
which is the currency of Great Britain.
It might be noted, Sir, that either of
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them, dollar nd sterling, was based
on gold. Tha is the reason why they
were command ng an influential position
in the internati mal cconomy. Gradually
it was found 1y experience that either
dollar or sterl ng was unable to meet
the situation, aid it was found necessary
after the Secoixd World War that an
institution shou: 1 be devised, 2 mechanism
should be oper. ted by which the balance
of payments psition can be eased and
the growth of world trade can he [aci-
litated. Unde:; those circumstances, Sir,
the leading ecomomists of America and
Britain, they thought of a plan and they
brought into “xistence this mechanism
of International Monetary Fund. Then,
as years rolled b, as world trade began to
grow—as the hon. Minister has 2pointed
out, world trace began to grow at the
rate of 7-5 per cent. While the monetary
exchange was only growing at the rate
of 2+5 per cecni-—and then as the needs
of world trade could not be met by the
world system o' gold cxchange standard,
which was repiesented by sterling and
dollar, the nced arose for inventing some
device by whch the needs of world
trade, the growth of world trade, could
be met. With that view this mechanism
of Special D,awing Rights has been
invented. It is a very very useful thing
in my opinion, and it is a matter of pride
that India con'inues to be a member of
the Internationil Monetary Fund. I am
also proud that India is one of the original
members of the International Monetary
Fund which h:s the right of appointing
a permanent ]Xxecutive Director to the
International Monctary Fund and hence
occupies an iriportant position in the
scheme of International Monetary Fund.
But what I re;ret is that our quota in
the Internationiu Monetary Fund is not
large enough. [ wish it were larger than
the 750 milliot dollars, which is now
its quota in the entire quota of the Inter-
national Mone!zry Fund. If I rem>mber
aright, we startcd with 400 million dollars
as our quota bit subsequently, 1 believe
it was increasel to 750 million dollars.
That point I am raising because our
capacity to have Special Drawing Rights
depends on tle proportion our quota
bears to the catire quota of the Inter-
national Monetary Fund. If our quota
is larger, then our proportion will in-
crease. But now we find that out of the
3} billion dol ars of Special Drawing
Rights created, we get only g5 per cent.,
namely 130 mil ion dollars or so, as stated
by our Financ Minister the other day
when he mad: the inaugural speech.
I very much vish that our quota werc
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larger than it is today. Anyhow, Sir,
I read in some newspapers that our country
was trying to see that the proportion
between the Special Drawing Rights
and the quota should be amended so
that we can havé a larger share in the
Special Drawirg Rights. If that is accep-
ted by the other powers, particularly
the USA—I was also informed that
USA is willing to support if we raise the
contention that our proportion should
be raised—it will help us. It should not
be tied down to the quota; it must be
much more than our quota justifies.
That is the position. So what I want
is that we should persistently impress
upon the Board of Governors of the Inter-
national Monetary Fund that the pro-
portion should be raised as far as possible.
That is my first submission.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : It is two hours
for the whole debate and I would request
to take ten minutes.

SHRI K. P. MALLIKARJUNUDU :
Is my time over? It is not. Of course
I will be short; I cannot be long; it 1s
my nature not to be long.

Now of course the present Bill is brough!
forward with a view to incorporate a
Section, the new Section 3A in the Inter-
mational Monetary Fund and Bank Act,
1945. Now under Section 3 of the Act
Sir, “the Reserve Bank of India shall
be the depository of the Indian currency
holdings of the Int rnational Fund and
International Bank” So it is the custo-
dian of our quota funds in the Inter-
national Monetary Fund. Now what
is wanted by this amendment is that,
when the Special  Drawing  Rights
are created, the Reserve Bank should
operate these rights. In order to enable
the Reserve Bank to operate these Special
Drawing Rights this amendment has
been brought forward. It is consistent
with the scheme of the Act, the Inter-
national Monetary Fund and Bank Act,
1045, and it is quite appropriate that
such an amendment is brought forward.
I wholly endorse this Bill.

SHRI M. H. SAMUEL (Andhra
Pradesh) : Sir, the Internatioanl Monetary
Fund has just celebrated its Silver Jubilee.
At that time an account was taken of
its werk and ohjectives. It was agreed
on almost all hands that it had done
sgnal service to the monctary system
of the world in ensuring stab’lity m
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cxchange rates. It had lent about 18
billion dollars to various countries in the
world in order to tread the path of stable

and balanced monetary policies.
g pM. Of all the thing that the IMF has

done, in my opinion this scheme of
Special Drawing Rights for increasing inter-
national liquidity and world trade will
stand perhaps as its greatest achievement
so far. India’s position in this respect is
yet to be assessed. The amended Articles
of the IMF that came into force in July
this year established this special facility
called the Special Dr wing Rights. This
is a sort of reserve assets equivalent to
gold and are to bo issued independently
of the balance of payments position of
any country. Under the amended Arti-
cles two separate accounts would be
maintained in the Fund, a general account
and a SDR account. The SDR scheme
will thus enable India to use this amount
as part of her external reserves and help
to increase her trade without worrying
about liquidity difficultics. The scheme
will be on a three-ycar period of trial
initially and the Indian Government
is going to take in the first year, I think
about 130 million dollars and in the
second and third year about 103 million
dollars,

SHRI K. P. MALLIKARJUNUDU :
It cannot take all the money; it can take
only 70 per cent.

SHRI M. H. SAMUEL : At the
present moment that is thc prescribed
fimit. It may go up. As we have demanded
our quota may be raised. This means consi-
derable monctary facility for India with-
out any burdcn being invloved. The charge
of 1°5 per cent made on the drawings
to obtain convertible currencies is also
payable in SDR. The scheme, it is said,
while helping to increasc international
liquidity will also enable advanced
countrics to raise their aid commitments.
I do not know whether they will do so
or whether it will br possible for them
to do so.

1 used the word ‘liquidity’.” Now
liquidity is a condition in which there
is sufficiency of cash holdings.  This
concept of liquidity was first enunciated*
by the great socialist cconomist, Mr. J. M.
Keynes.  This has now been accepted.
all over the world and has attained great”
importancc in monctary policics.

SHRI NIREN GHOSH (West Bengal) :
Since when has Mr. J. M. Keynes

]
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been declared to be a socialist cco-

nomist?

SHRI M. II. SAMUEL : I believe
his whole mind was socialist and he was
an economist of repute. I have read
several books by Kenyes and he has

been respoasible  for  serveral  revolu-
tionary cconontic theories. (Interruplions)
You can refer to Siduey Webb

THE VICE-CHAIRMAN  (SHRI
AKBAR AL[ KHAN) : No cross
talks please.

SHRI M. H. SAMUEL : I can

understand Mr. Nuen Ghosh confessing
ignorance about Mr. J. M. Keynes because
he knows only of economists like Karl
Marx and so on. But it would be better
for him sometimes to read about oth~r
pepole also.

SHRI NIREN GHOSH : It is true
that I know more of Karl Marx and less
of Mr. Keynes but I do know something
about Mr. Keynes also.

SHRI M. H. SAMUEL : This concept
of liquidity bzecame necessary because
as the Minuster said in his opening speech
of the declining monctary reserves and
expanding world trade. Now such a
situation could easily lead to inflatipn,
dzvaluation and so on. This trend has
been growing; it has not abated so that to-
day the shortage of liquidity is a dire
reality. Now, shortage of liquidity s an
international problem and almost all
countrics cxcept a few suffer from this.
According to economists it can be dealt
with in three ways:

(1) By raising quotas in the Inter-
national Monetary Fund of cach re-
spective  country;

(2) By crcating, as they have done
now, Special Drawing Rights; and

(3) By raising the price of gold.
As you know, every country in the
world is now on the gold standard and
has been for a long time. The second
course has been preferred because it
has not yet been tried while the other
two were felt to be a little more difficult.

But though Special Drawmg Rights
can help meet our payments difficulties
and increase our export trade, I submit
in the first place that it is no solution
to our international monetary difficulties.
Yor example, in the long run—I am not
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talking about she rt-term—it is no solution
to our balance of payments difficulties.
Surplus countrit s~—I mecan in liquidity—
will remain suplus and will perhaps
grow more surplus and deficit countries
wiil remain defi:it and probably become
more deficit.  And then the monsters of
devaluation, infliition and revaluation will
be lurking row d.

Secondly, ind strial nations will benefit
more because they have got greater quotas
in SDR. As I said before, by benefiting
more whether tleir capacity to aid under-
developed and leveloping countries will
be increased is yet to be scen.

Thirdly, exce sive use of Special Draw-
ing Rights might also bring about infla-
tion.

Fourthly, I believe they have permitted
recently, a few months ago, 50 per cent
of the holdings in the Fund to be used
through SDRs for stockpiling primary
products. This I submit, will adversely
affect the devloping and the under-
developed coun tries.

Now, I have a few suggestions to make,
Apart from Special Drawing Rights the
instability in 'he present world mone-
tary system should be corrected by

(1) Refornis in liquidity;

(2} A greater financial self-discipline
by each country;

(3} More quotas being earmarked
for developiig countries.

I understanc. that 8o per cent of the
members of the IMF are the developing
or under-developed countries, but their
quotas amoun' to only 25 per cent of
the total hollings of the Fund. This
should be reredied, as Mr. Mallikar-
junudu has suggested, not only India’s
share in the Special Drawing Rights
but also the share of the other developing
.countries, because it will help in bringing
about liquiditv. No. 4, more of these
Special Draw:ag Rights should be put
at the disposal »f the International Develop~
ment Association which, in my opinion
has been daing good work, helping
many of the :leveloping and under-deve-
loped countrics. Now, this Special Draw-
ing Right is an international monetary
asset which his come by force of necessity
to supplemen' the reserves of gold and
foreign exchaige, but it s a sensitive
instrument.  Jinor use or excessive use,
both have their pitfalls. Every country’s
monetary system is itseif a very Scnsitive
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instrument. There is no need for usto use
the SDR more than we require to help our
own production. The Special Diawing
Rights have also come about, I must
say, by the United States surrendering
its hold on the International Monetary
Fund.

I would say a fcw words about the
currency and then conclude. Since the
beginning the IMF is an institution which
has helped to steady up the behaviour
of various currencies in the world. They
have tried to steady up the currencies,
when they were losing their balance,
and helped the countries concerned to
develop their industries more in order to
pump into their currencies greater strength.
Our own currency, the rupee, is in a bad
way. Though the official rate of the rupee
in terms of the US dollar is Rs. 7.50, in
the free market it is quoting at Rs. 10.25.
I understand even more. Though the
official rate for a pound is Rs. 18, un-
officially it is quoted at Rs. 27 or Rs. 28.
I heard a rather comforting news the other
day from a student who has come from
Germany. He told me that according
to the German banks the rupee is coming
up and we may soon be able to establish
our parity with the world currencies,
but the time is not yet for that consum-
matton.

SHRI K. P. MALLIKARJUNUDU :

If our exports will increase.

SHRI M. H. SAMUEL : SDRs, or
no SDRs, I want to submit that our best
guarantee for international liquidity or
currency stability is higher production,
qualitative production and more and more
exports. This will not only ensure our
liquidity, but also boost up our rupee
value and relcase our currency from the
autocratic, despotic rule of what I would
call King Gold, which has been ruling the
currencies of the world for years now.
If the Special Drawing Rights result at
least in converting this despotic rule of
king gold in to what I may call a con-
stitutional monarchy, I think it would
have achieved its purpose.

Thank you.

SHRI KALYAN ROY (West Bengal) :
Mr. Vice-chairman, the whole tragedy
is this. After twenty vears we find today that
the entire economic world, from Paris
to Rome, from Rome to New York and
from New York to London, is in a great
crisis. There is a ¢risis in relation to dolar,
there is a crisis in relation to the balance

*
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of payment and in relation to ad-
Justments owing to the fact that the mone-
tary world is dominatcd by the Western
mmperialists and  monopolists. We find
a sense of fear. It is still more tragic that
today in this country here is a Govern-
ment which talks about socialism. here is
a Government which talks about a plan-
ned economy, here is a Government which
talks of taking this country to a better
world where the people can eat two
Squarc meals a day, can have enough
clothing, can have shelter and stil it
cannot think i terms of disentangling
itself from the tycoons who decide the
policy of the IMF. The IMTF, as far as
1 remember, came about in 1944,
the Bretton Woods Conference, in order
to remould the world structure in the
the same way as it cxisted between
1918 and 1939, in order to divide
the world for power purposes into
developed countries and under- de-
veloped countries. The more they are
failing to achieve their purpose, the morc
they are trying to find artificial ways in
order to keep up this barrier created by
them. Is it not a fact that today the
IMF is dominated by the United States,
Japan, the United Kingdom and France ?
Somewhere, in Africa or South FEast
Asia, _in the Pacific Islands or in Latin
Ar'ncrxca, their colonial exploitation  is
gomg on. Arc they not really respon-
sible for the decline in the price of com-
moditics which we Asians and Africans
produce? What has he got to say about
that? Have they been able to protect
the price of jute, tea, coffee. cocoa or
all those products of Latin America which
are being plundered by the men of the
Wall Strect.  Not at all. Did they help
us when we rushed, at the dictates of
Wall Street, to devalue our rupees ?
So, it would be wrong for this Government,
which has taken definitcly some coura-
gecous Steps to reorganise its internal
fiscal policy by nationalising the banks,
to look permanently to the IMF with a
beggar’s bowl 1o get something out of it.
It is tragic that even when this particular
Special Drawing Right was created, our
country was not even consulted. Nobody
sought our opinion. Only ten countries
decided that this fund has to be created.
What a contemptuous way of dealing
" with a Government which was associated
with it from the very beginning. Then,
Sir, it is also tragic that in drawing from
this particular Fund no consideration
has been given to those developing countries
about which Ameiica and England talk
a]l the time. Are we going to get morc

afier |

|

International Monctary Fund [ RAJYA SABHA 1 and Bank { Amat.) Bill, 1969 8334

share out of it? No, none at all. As a
matter of fact the basis of allocation of
the SDR quota again is on the basis of
the original International Monetary Fund
quota; in other words, as one of the hon.
colleagues has pointed out, our share
would be 3% per cent of Rs. 135 million;
25 per cent of the total quota will be
utilised, would be caten up, would be
grabbed by these very powers of the
International Monetary Fund. Why
have we not raised our voice there? You
talk about developing countrics, and
here is a developing® country which has
the highest number of unemployed in
the world, the lighest number of under-
employed in the world; 30,000 or 35,000
people died in Rajasthan. What about
us? Unfortunately I think our Govern-
ment failed to plead our case there. Further,
the charge we have to pay for the admim-
strative cost of operating the scheme,
which would be T think 1-5 per cent, 1S
also on a very high side. These are the two
obvious defeets of the particular Fund
which is being created for developing  and
underdeveloped countries, where we have
to pay administrative charges, although
some words have been used , some things
have been said about creating buffer
stocks fo. certain primary  products.
I hope those primary products are pro-
duced in our country or in Asia or m
Latin America, not in the United States.
I have a fear that whatever buffer stocks
will be built up for certain primary
products, those will be only from the
United States. I do not know whether
they will be Coca Cola or some other
kind of bear. The whole attitute of those
who created this particular Fund is an
attitude to boost up the financial empire
of the western capitalist countries, neglect-
ing, ignoring the basic needs of developing
countries or under-developed countries,
and our Government failed to howl there.
Then how long are we going to depend
entirely on some expectation of some
money from the International Monetary
Fund or the World Bank?  Although
I have heard, T have seen in the press,
that our Government has declared that
m the fourth Five Year Plan our de-
pendence on foreign aid has beew reduced,
nevertheless the expectation is  there.
Missions go every day. the Minister
rush, instead of taking steps about what
they should do to give more money to
the peasant in the ficld than Rs. 2. This
World Bank or International Monetary
Fund representatives came to India five
years back. They went round the coal
belt from Singareni to Jharia and from
Jharia to Madhya Pradesh. They gave
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a long report. What was the report?
It was that Inlia needs more and more
petrolcum fron outside, that India’s coal
deposit is must madequate, that the
first thing we should do is to get help
from the International Monetary Fund
and thc Worll Bank so that we can
switch over oir locomotives from using
coal to dieseli;ation. They created a
scare in the coutry. The result is we find
that we arc :nporting more crude oil
and diesel, and the coalmines we actually
started to opcn up under the NCDC
were being shu , so tRat the voice of the
masters, as it s called, or the big guns
of Switzerland should be taken with a
little bit of cuaution.

Further, I would request the hon.
Minister to see and to take steps so that
internally thesc monopoly houses who
are 1csponsible for all this crisis in our
country are eliininated and the relations
they have with monopoly houses outside
which are lcading to concentration of
wealth in the world, which are lcading
to war in the world, which are leading
to internatioan! crisis in the world, are
cut. That can »¢ disent-angled only by
taking steps towards socialism instead of
speaking about t day in and day out.

Then my reqicst  to our Minister s
this. We have a man on the Governing
Body. There is a danger that this year
we may lose that scat which we have. What
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be taken by Japin or some other country
of the western wvorld ?

Lastly, are we going to accept this treat-
ing of developing countries and under-
developed count ‘ies on part, or has not
the time come to say firmly to them, “No,
if you want reall'- to help, then your quota

to the developinz countries must be in-
creased, or I wa k out” ?
ﬁﬂ' Fgen 1w (faER) @ sTmaras

1, & o afvEr W @ gada
W] AT FEE H TGN 9IeAT Wigar, #ife
ot 7l uw wEiT aw oS e f ge aml
F1 qrATHAIS, WOF AT FSaTET FgY
qar g AT AL W FI Sy ¥H, T AT
srfga, @i s &Y T FIIETT FEr
FETE 1 AAT T F WA A9 A M
feear @12 e 9gwr gaAT 1, o ®
g-adfad,

FM WA A ARE 70 |

aTg N Y W wA T KT AT T8
Tg 8 F aw I W AT aram%ﬁﬁ"ﬁ
6 g FIIT TG FY Fo f&AT § WA
o ot &) e HT FVAT g A gH
A9 F: A SiwT, M aw@ ¥ e
qeT ¥ A atEv. A9 dq g, s,
de ar W ® &9 q g 3 @
feafaas 2, feafsgs @ ofesly g3
#¢ Wik A gat T H 1 g
ART BT A TG T AT TAA § AL
faeft 2, SoZ 39 AW AN 30 FL A
uwe win 19 AEarg gg ¥ 1 WEET
I RN BT ¥ W ZH ST TE
, 7z gy fefams &Y fqaer 20
g 6 g AT TG o F wan
i @ F< fear ) g T GBI
TFEe T & | g faai emma A
FM 3 1 AR WE 9 FT AWE &
= auear &1 g9 &6 % fag afen
i & uw e fawen § S| gl
T ar g wWE FRAE ) TG UF AL
feeq A7 FTET 20 AT F 9 ERA
FTAT A8, A TE QW T AT K FA
faerTr &fFT 3@ 53 FUT Y AT AT
¥ g qF fReEe s ¥ ;ge
T g, A0AGE g AT, W TS T
g Anear |

I A FOAW TF XA T Fgr
¥ fr FEr qEAN R, TS HT I ANE
g W W 3 39 0T g AR & am
g ¥ fqadY i g1 T TAFEY § f
eI AWED EE § AET AE @
df gg o fasfaa 3w § g a afse
ger ¥ g, w8 T 4F FE, qq9H
w9 1 uF fgear gH faow &7 &
fefrg ¥ fau @9 aF TE W, 99 aF
A% Qo7 ALl FT qTH ATA TG
ST HR ALY AG A, q9 qF
o 2w F oy fezr A ag €



3337

[+t anstzeor e |
AR oA F7 awrg Pzt awer A &
agl e & smardy W ear faemy
AWM g, a@ fas @@ O o@E
FAEER FHE @ gfrm d o @
AW 58 U A vF uwe AW W oF
AIH AT TG A A=t AN A
& e AR A 2 oz ghmm A
afa Fr faaer giar wifee | aver @9 W
AMTH FT I F=T T I ge ¥ AR
Tg AT g/ 727 & QT &) ow
faer & sl | Aq 2§ qw @w adEE
qERAT & foar ot & A g <@
T8 g AfFT 9g TOEr @i & agl
& R w9y W AT W A9
¥ oy Wt §, fr saw T
FW adt 3 § T W #Y awanEn-
A, wNE AR ww gw ARy A
@ 1 R wRA fafree fadw fag
it W srower 36T FifafEdaT ¥ qgw
T § ey fr AT oY FeaTw Ty qg
Lo # A aenfafedo & e g,
# W # fga wmgar § sk whEt v
femarem g = Wi W fw @
g W Wit Frelr ey sifrar & faasr
avg q M F1 L A o § o
FY T H, &g ¥ 03 2, g9 & fea-
fars § 0 7% der o A AT S
TR qARR Afgar T wifiadi 9 ser
# Y MR A7 F egredr gg A4y fe
TRT A F 4 Al F1 e iR LGl
# T g S whFT fawwar @ 9w
W guar o frsfy avz & faevar o
Al gA B B Wi ¥, Texiwee
TR ®T F, a7 us A W gz ¥ a4
qTo G 480 ¥ 7z @rf AR weA vt
&1 gH SN T FIT HTOE gfezamor s
FL AT ATAE F oqIT F Gl e
ENT | A1 g qSt F4Ty dar A%, W@
I A F AWM T gEl AT FE FH
A G FL AfRT qmdm a2 S0

Intcrnational Monetary Fund [ RAJYA SABHA ] and Bank (Amdt.) Bill, 1969

3838

qF AR At F@r & 8 fF oag
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¥, 3@ 9@a g=re § fegeam @ qda
Fgl frew ardt &) 77 3w § 90 wAY
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F AT E 1 "o T AARET MNfgar w23 3
fr 39 srrardy #1341 AT 9T ATIAT
FET 9397 § X aq wvgw fafaee<
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FE wQar faerdt T 5w a@ A T
T fmEdt s 7 W &1 wewmw

BNIT )
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fTmaw A e Ay faefmat
RNy, T WA AH Y, a8 W
aql &1 &, 9g @AY ATEy 7 3G FLF
A 9T ZFS §F A E AfwA gH I
A gE e N EF & aff @F F@ G |
fag a@ & rwEmA § 47 FUT AT
g9 AT FF A 9T HC q7al F 15
FOg wogr N A e S gafenr
7% WAL ¥ IAF  QHoUACTe &N
IR FEEC AT W) @7 9H g3
g az ue oY a4 @ | WAL Ig UL
QA 40§73 /, ANAT T 99 ¥ O
gt ar a9 AT weAr (sae AdY
grdr 1 ghmar § ol #7 0F §) IR
tagt fewid A wreg 7w,
g, 999 IAT, SEST gl SHAT 91
st faama &R F oK 3o Ad @ T,
fra¥d us F7 18 ey iR g 9, SwEt
o fgear & @ mr Wi fomat oF
ferqr ez GAAY qAT FT e @ f2AT
g 99 Sud ¥ Y gy & § 9 UF
JIEIT § 1 9% W (3qe qE F@I
¢ afex fUkeg sw@r &, 9% o agl
FN G £ 9T A gAewR¥ &1
T[T @1 ar g0 Tl o Fa-H1@ FL 1
ar gk g 95 fawim Fovaa § 4
v wara g% T faw gy o shar
T BT AT R HW 4 F09 9Ef F A9-
fafrs, aasdla Aot &1 @«
g w3 aw oSt &1 fanio wg) §on aa
g SFTd &4 freAy, wEr & sEA
AT, FE Y ITF a0, FEl § @ a4y |
ast qF @ 9T ¥ %A & g § qar
fe =il i fadEll WA F IAT 20
FUT %@a @9 g M@ g T ag -
e a5 R G g g adifw 4 FOE
AT qF T Fod) g f gHIT wr AR
g1 I[Y v F FAT AT gaAdT, fagw
sl #ex 13w 1 whaaw ar afww
gz 73 fFar gge o1 gzardie-fadtad
1T &1 faF wd-9% T F wig fgrw@r
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T 5T aig A fare e ofee are
qEA &I W) T FT F 8IS fagr ar w1
g | A A gHE T 9T wfgd, ew ar
WE B E AATAATE § | FY 97 qAgew
1T ] a8 SATRT edT ATAT THICAT &, Y
g7 GATATIE) EraT & 98 4131 gRIRaTT
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il 8 & ag vF 9T ¥ $9 gamad
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30 fga & gwda § aFved 9@
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T & Fa H YawAM dw ww@r
gt Iig Wl a7 W §, Aai N ww
W aF W R | FST WA F) ArG
ard g, de ey 1 arg ) ard) g
AFT A@M Qg A FWR
3pdl 8 f& gw 30 uss A AN
F Afar 7 5% 1 g F wgr-
e F A" M F g A TN
UFS FT GH q97 gHT &, T13F wgA
T §I1 gaAl § &R 3g &1 FAwamia
fratér € < f go< 923w ¥ a1 @t
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9% FeFTAIR  FHAT I1qT 8, IAST gaAr
Frarfi g | F3 AT A WL | FETRIIR
FATY % a1 a9 frdy N gar @
g FAT 1T Al FY @ a7 & 9
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Faardy &, St A 7d i aEmarT
7 97 39 W 1) qfw 9w gar § s
qid 3 | AAFTAIT ¥ v 22 A9 IF W
3 @1 GFr fear e a0, qEEd
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ATE ETE, T WAL a Tradfa
KA | AT IF 4g g7 T WA
aT @ ag vaAfa =¥ 1 9w fea g
s\ T ggw Te ¥ 7@ FaraT 20
arg F1 afaFma &, a8 & aF qrlew
qrga » @19 9, a9 TAP WA E, TE I
@ F f5s aeag 3 afedoT & 20 @19
w@r &Y amr | F& agh e )
TR arg & @ N | a7 Fed) DAw
A ¥ @) T dr ag 20 AMG TEAT HW
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2 ww @ § 1 avad ¥ e #, it
glza & & A7 @afdaee 91 FT 38T W@
£ faad a2 9@ o A % a8 § 9ad
7% 93 TAF AN §, 33M 9T TAS AL
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faergard | a0 i FE Rl T A A1
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gr W & g fa =y FAU H 9
Fafaeet @ &

fam Wy & w |at (s dto @o
F4t) @ SN ATET B @I ERN |
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SHRI P. C. SETHI : May T remind
the horw’ble Member and the Chair, Sir,
that we are discussing the International
Monetary Fund ?

=t AP A : T AT AL HAH
AT IR F I TR AL
T T F1E w91 7g fr 2 9T g FI
Fal q#1 fear § smefmi g Wl T
AW I AFT 48 FT wET 2 T
AN FY 19 FXE TaC 96T e
9T gt AeEd FA 1 A7 Wwfaeg
qarr € fegearfal & 351 st qr 3|
& foram s &% 91w mare, Awaw fqdr
qF A% AR, AT F X AWTA
F ¥ gra @ Fr A fewm Al g
ag fro a@ ¥ aarErdl §, a3 R ate
# Al §, I ST TE FY @
ITF FIT IATC FL AN IIF 41 F|W@Y
I fpaw oY gUAME ) 99 g SAar

' gAY § AraEw &3 Wy g, WA N

qT AT g & —aar fogram gy
T OFT GIT @ ) owuew fqEw a
Fgl 91

“You can fool some people for some

time and all people for some time, but not
all people for all time,”

& TEM e IS 9 dge I
ag A | A TR F e
HYFI A FT | G920 39 F ¥ T,
AT ALY AT 1A AT AT FYLT GG FT
AT A% § AR AT FT FAT FIA
At & | g AAr Fgr HgrqAry qrfgar
faf Fe AR &3 wwm a1 R
T FGT & AT 419 F KT FT (TN Foot
H @A A1Ar | 9% gAHE 739 F gH
gr T g fFag oo F Fay
W AT FATT FGN 1 FAE qE G0 ST
qeETE 9w, A9, @ gYR 899 OF
nF AT W oEH FIAF fyad arv §
AT AZT ST AN T qATA AT TR
R I AT gIWH FT ¥ AW
w1 fFAT ) G AT T OFIM SR
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st ¥ fgiEnA &0 FT FTH

Ay o Amewr W fagwr " T A

S,

frg ag & sTom  FW €
goftar I & fe T dle faaw |

faegt

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You are talking
irrelevantly.

Y e v ;A aEaie faa
qui, &g 439 EBE Y, ST E
AWdFT q@ M@ | Ag §F O 2T
FoAd AREQET R TR FIE IR
FT @ & v qoeiER SHEE 2 FT 94T
wiE @ifs 3@ S swfer  3H
fer 9Ted &, [N A F T w3
<@l g 9g FWTE § AT oS-
frg g ¥ fo  aefad @

sy TN (3T ARY) 1 A7 B
FTF W AVA 8 7

. oY e A, g VI FIX &G
£ O TR & UF A )

IqgAEUA (+7t qFAT A @A)
44 oTq @ AT

a

S AWE LA ;. AT FaA & Al A
iz @ g

SHRI K. CHANDRASEKHARAN
{Kerala) Mr Vice-Chairman, Sir, 1

was rather surpriied to find, particularly
some hon’ble Merabers on the ruling party
side and the namr sake of the ruling party
w the opposition. very much welcoming
the provisions of “his Bill as if suggesting
that the provision» of this Bill would con-
tribute to the so ution of our difficulties
in the internation |l monetary sector. Far
from it. In fact, if we resort to the “sp -
cial drawing righ s scheme to the fullest
extent possible, o to more than what is
possible under specal circumstances, the
dependence of t'is country on external
countries or organ sations of external count-
ries would only 1 1crease, and to that ex-
tent it will not Lz good in the national
interests.
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We are a menber of the United Nations,
As such we became a member of this Fund
and Bank as and when it was formed in
1945 and as a consequence we had to legi-
slate. And in view of the fact that there
have been certain amendments to the
articles of the Agreement of the Fund, as
originally constituted, this amending Bill
has become necessary. I, therefore, find no-
thing either to support or oppose this Bill.

This Bill is a necessary consequence of
certain decisions that have been taken
outside and to make use of this occasion
for making eulogies on the “‘special draw-
ing rights” scheme, and as if our resort
to the scheme would be a panacea for all
the cconomic ills of this country, that I
think, Sir, is an illusion. What we have
found, particularly after independence,
is that more and more in a gigantic mea-
sure year after year this country has been
expanding and increasing its dependence
externally. Many are wise today and are
condemning that measure. Of all the
measures that we have taken after inde-
pendence and the decisions thereafter,
the decision in relation to devaluation was
the most disastrous and politically unwise
and administratively bad so far as this
country was concerned. It was thought,
Sir, that devaluation would boost up our
exports and we would gain in foreign cur-
rency. Now the realities have shown
that far from boosting up exports, there has
becen deterioration in exports at lcast in
the percentage which we were aiming at
year after year, and so far as our imports
are concerned, wec have to maintain the
imports and we have to pay more. So
I would submit, Sir, that while we are
passing this amending Bill so as to facilitate
the Governments or its agents, the Reserve
Bank, to pay for the charges in regard to
the implementation of the ‘“‘special drawing
rights” scheme, it would be wise on the
part of the Government to draw as less as
possible. It is a fact, Sir, that this Fund
and Bank is more and less dominated
by the powerful countries of the doller-
sterling area and, therefore, there is also a
political aspect, cven though, generally
speaking, in the United Nations and orga-
nisations connected with the United Na-
tions we do not contrsbute to the political
aspect as such, But certain results cannot
be overlooked and our association with
the “special drawing rights” scheme should
! be as limited as possible.

J
i

Tnank you.'
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o faiwa aAf  (\eg W) @ Sv-
qareay wged, Hmdq, ag faw g
gleT ® g WX e Ievd W FE gy
TR amU Wy S ¥ frew
g F IR AR IFD TOAN ST AR
F g A gedr  fofawar o wE
fawa # yAreds WA T OF WHAF g
¥R Sud ge fow tuifa f/mow
37 fwi &t fRaifa #00 & qvam
Y ST gFIT FI fauy =gaEw@ FEET
g, IAHaWE 1 mfsa @ &
fag 9@ g@R F W guEiar &
qgr |

wa fad & W § & #rol § @@
Fqamm o g R 9w auw aus G
9 & gfomaeaws gh gafe g8 @
gam, aff7 9% 91T 1945 F AR
T 1959 % gl il @ aY fafasw
AFT FT TSl & EFT oF sww
g FAT SAET AT HIT I§ OFIAT F
Fmlg gAY FATET RET A H
¥ qA0 937 X SEY qEHAT g6
q T @ )

IF AT a8 9 SN 0F S@d
TRT A frey e ag oY suger
gs fruas s sy aw g 99 wew
2ot %t wa wfg mw srfus wvem fea
ST AR 129 F ST agi 9% 8
TFLST gaT Al IN & w faewre & fag
ANt ggfs a=r s@ wEfa & wRaEw F
WY Wi =mm ) zEifee oW e ¥ ouw
T ¥ S99 Fafuq avq & 5 F
gaR FE | g eH fawm § war
ARG § A ard guaT 9Ea § |

el s ar dg g e ag @me v
@ & e g oY, g F sisana woan
fawrew 1 gn 8, a9 gsww
Y @y fue w8, S #9 F a-
dq a9 F@ 0% TRt o8 e s
& qTER A 179 AT 99 @ ] AR g
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A | of@os £ e i) aiaw
aHAr wWigarg & 1945 & wm
LI 9 HEH T HGE aW g
ZIR GEE A EAH FHIT Wrear
gFTL & G 94 I9 A FT AGY
fen | R ag W@ TFR AT g 3w
99T R JTAT qUEI II W AT
WIS FT OHET FT FANEAT G AT
qA T WWA IR WA FFITE
v Sea afuw & afex o A8 I
gFdq A f6T 9w awa St gEwl AE-
g9 AT ueT Sear  feEl yemT @
3fz & W HEFEW FAF AW WY
TRl § | SERw F MU 99 gww Wy
WRAAY & I FT AANAT AT Iqa
qftoraEaeT  §@IT & oWl W W1 gl
FAX W AT, ST AR FA Tl 4T,
SH FA AT HR FIGAT & F AR
FOX Afgs gz Al | @ FARTEE S
§ I & F A F ETH qAT
gy g At f6 g s efaF qm
F YA & fAw 39 99 F 99 awy
FIE FEA AW T TR F AL W
fray fowd woaw 1 ww AT
U H T H Ffus arw A9 qwar H
AT gw Sad AW ST &%d |

AT TW gATU WAl ABIRT ¥ Ig
gat v ¥ s faad =1 s
fFarsfix swa qfomA@Es W@ F
R 9%, IqF ¥Rl R, IJqF €A
@ aegEl R uw fardla gwE 93 )
O qcqC TEl MH JAFT g & qIA(T
F AFHIAT FA & fAg 7EA g o
AR §9 W WY I & ag &g A
sgfaar IA6 21 T 4 AT W AR F
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e H <@FT g9 o9 T F BIE ausar
Fd fom w9zl & 0 W W qI-
FIg F AT FFTH AW TIT 9 ¢
dFewmm g fr oW @aF @ iR
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FIOTH gUY A4S AEET I T AQ@ AL
qITE E, T ¥ a<G & el F1 Joar@
fvo T €T <7 AeA & gae Fi A
G ¥ oy famz g7z F & fao eafuw
s@ famar 1 g3 afa € famu w@x
FT TN & afer 11 g FIT AT AR
mafafadis & svr & Wk gEwEs
¥ fu =g faw @ s g e wwtfog
zagt et s |7 favg T @
qEWE AEl 2 |

International Monetary Fund

oF AT AT fAEl A4 3| fa@ & faum
¥Fgr | 3E feata s@ ae AR @y
g fasr & &% o1 AAOEr § arofasy
FT AT AT AT T "E" W OFTH SiET-
FEr A7 | afFw § gwamar g foSr @
TR & i g faw ¥ gayw §
TIE 9 qEwF 3| afsw 7 wE wg-
WY IT FE AEATE 5 ST gwa =w
a9 ¥ g@@ ‘@ @RS W /g
SAHET 9 IAY N AR W awuq g fF
g FrenmE feour & My T 99w
U

THE VICE-CHAIRMAN (SHRI AK-

BAR ALI KH \N) : Mr. Niren Ghosh. 1

Five minutes.

SHRINIREN GHOSH {West Bengal):
Mr. Vice-Chairman, Sir, this is a small
Bill, a sort of consequential measure, follo-
wing from our country being a Member
of the I M.F. ‘n that context, the mea-
sure before us dois not carry much impor-
tance. But the debate was really poli-
tically revealing. That shows a certamn
alignment in the country, and I think the
country should fake note of that. You
see, on Lhis quest-on, the Syndicate, the
Swatantra, the Ja 1 Sangh and the Treasury
Benches are one. s for the others, they
are quibbling. " ‘hey cannot say anything
defimite because f there is anything that
seems to hurt th: American imperialists,
they draw back. So this is a very reveal-
ing debate in tha! scnse.

Now, Sir, eve 'ybody knows that the
advice of the GATT and the IBRD went
against the intere:ts of all the under-deve-
loped countries. Can Mr. Sethi deny
that ? Yet, everrbody submitted to them.

7—-56 R. 8./69
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They are a party to that. A conference
was held here in Delhi, of course, under
U.N. auspices—the UNCTAD—some two
years ago and our Maharaja Dinesh Singh,
then Commerce and Industry Minister
played host. All the under-developed
countries somchow or other, the stooges
and the non-stooges—there are under-
developed countries whizh are satellites and
stooges of the Western countries— agreed
on one point in dire self-interest, And
what is that 2 One per cent of the GNP
should be spent by the developed countries
for the development of under-developed

countries. The masters said “No, not
even one per cent.”
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN)
are you referring to ?

: Which masters

SHRI NIREN GHOSH : The masters
of the UNCTAD, the masters who rule
the roost in IBRD and IMF. The IMF
and the World Bank, the twin sisters, are
the twin pincers clutching at the throats
of the under-developed countries. Who
does not know that this was why the Mar-
shall Plan was devised, in order to stem the
tide of revolution, in order to maintain the

status quo, in order to safeguard impe-
4 pMm rialism ? Everybody knows that. And

I suppose our Mr. Scthi knows about
it, and our Prime Minister also should know
that now that she has taken over to herself
the Finance portfolio. I am glad she
relieved Mr. Morarji Desai and nationa-
lised the banks. On that score I have
no grievance against her, But she ought
to know that this was such an instrument
devised by them, They go on surrender-
ing our national interesls to them. Whose
national interests do we uphold then ?
Have you become the Government or the
Council of Ministers of this great country
to admimster to the needs of certain adva-
nced Western imperialist countries ? Tt
is a strange phenomenon. I would pose
this question to the ruling Congress Party,
to the Yourg Turks, to those three members
who have claimed a communist back-
ground and against whom there was a row
in public;  Are they for upholding the
interests of the nation, or, on this very
very vital matier do they surrender to the
imperialists and give up their nationalism?
That is a basic question. They say, ...
in order to tide over our balance of pay-
ments difficulties”. Why do these balance
of payments difficulties arise at all in this
country ? Why are you interested in
! getting gold at 35 dollers an ounce ? At
| 1east France, an imperialist country, fought
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grimly in its national interests. An impe-
rialist country, did i1t. But this great
country of ours, which is supposed to be
the greatest democracy in Asia, in the
world, did not pick up courage to do that
cven to assert its national independence.
Why was our currency linked up with
that of theirs ? Why should we boost
up the dollar ? Let the dotlar crash. Let

[ RATYA SABHA 1 and Bank (Amdt.) Bill, 1969

the pound sterling ¢ ash. It will be to
our benefit at least. Qur rupee will be
overwhelmed if they fall through or 1f they
crash, and our balance of payment diffi-
culties would be obviated. But we have
become their servitors and we, as Members
of Parliament are going along that way.
They talk of a new deal. Today I have
read that the Piime Minister has issued
the slagan of a new deal. T have
read the notes also I hLope there will be
something. I have hopes, They will
go on fighting. My friend there taunted
me, “Are you a2 monopoly force ?° No,
Sir. We are a minor force. Had we
become the major force, many many things
would have happened in this country.
Unfortunately we are not that, we know
our force. We do not boast of our strength.
So, the whole thing is in that new deal.
We do not find anything. Stop remit-
tances, foreign remittances.
interest on the principal amounts taken
from the IBRD and the World Bank. They
have taken away cnough from us. Why
not declare a moratotium ? Why not get
Joose from the IMYF and the IBRD ?  His-
tory has no rccord that a country can
industrialise depending upon the impe-
rialists, depending upon foreign resources.
It has no record whatsoever up tiil now.
You can have capital from taree sources.
Either you become an imperialist and loot
other countries, gat thc money and indu-
strialise this country. You can do that.
‘Or, you try to depend on the imperialists
as you are doing now, hanging a noose
around your necks and be in the blind.
You will never be out of that blindness.
They aie acting that way. The ruling
Congress Party has not put a stop to that.
That is what I want to underscore. That
way leads to the loss of both political and
economic independence, not only economic
indcpendence, but political independence.
The onty course that is open to an under-
developed country is to industrialise itself
is to depend upon its own resources. You
do away with the imperialist vestiges of
exploitation, foreign exploitation.  Then
even this poor country would be glad to
suffer more in order to find its resources
for development. They call China an
enemy country. All right, you call it so,

Stop paying |
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It was more underdeveloped than India.
Even a saintly person is calling China an
enemy, All right, But it was more under-
developed than India. Itstood on its owa
legs. How could it be ? How could it be so,
not depending upon the imperialists ?
(Time Bellrings) Had it depended upon the
imperialists, then, like South Vietnam or So-
uth Korea or the Latin American couniries
or the French group of nations in Africa,
it would have become the stooge or he
satellite of the imperialists too.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN]) : Thank you.

SHRI NIREN GHOSH : So, you are
morc aud more depending upon the impe-
rialists thereby damaging the fundsmental
interests of our country. It is time, and
I would appeal to those persons :n the
ruling Congress Parly who have a pro-
gressive outlook, that you stopped depen-
ding upon thc imperialists. We have
never said that all the persoas in the ruling
Congress Party are reactionary though
on many scores you and we do not sce
eye to eye. But 1 hope they will raise a
grim battle on this score that we should
cease to be a member of the IMF. On
this score we should deny their debt, and
stand on our own. They require our
primary products. On the basis of these
products we can stand on our own. They
cannot do without us. But now the posi-
ticn has been reversed and we are more
and more depending upon them so that
they can diclate to us that you cannot cven
upgrade your embassics to the ambassa-
dorial level (TimeBell rings) And things
have come to such a pass thatin a country
with which we have relaticns for a pretty
long time, we cannol upgrade our deplo-
matic mission there because America
said, “No, you cannot. You are a member
ofthe IBRD and I? MF and you have drawn
loans from them and you depend upon
them.”” So, on a vital thing you cannot
go against the masters, Things have come
to this position. So, I think you should
strike a new path if you say you have got
a new deal; otherwise, it willsound hollow
to the whole country.

SHRI1 T. N. SINGH (Utlar Pradesh)
Sir, this is a very small measure. There
is one aspect however, which has been
worrying me in regard to this Bill. After
our independence and the Second World
War, the sterling which had once acquired
the position of an international currency,
lost its premier position and the dollar
has occupied its place. So it was but
natural for us to lock to the International
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Monetary Fund or the World Bank as |
it is called to hel» us by providing some
kind of internatinaal currency which will
reduce our depenience on any particular
nation’s currency So it seemed w be a
step 1a the right direction. However the
manner in which the IMF has functioned
and the manner in which the developing
nations are beiny placed in an inferior
position amounts to inference with their
soversizaly and their right to manage their
own fiaances as t 1ey think best. The IMF
has restricted our powers and autonomous
rights to function in regard to our national
finances in our «wn way as we like best.
The dollar toda’ dominates international
exchange and cu-rency and as such it is
in a position to ufluence the IMF’s policy
decisions.

Reference was made to the devaluation
decision which was taken in 1966. 1t was
taken at the behest of the IMF and not
because we thousht that it was desirable
and in our interests; it was a hush-hush
decicion becauze the World Bank team
which visited this country earlier had re-
ported that if Inlia wants further foreign
aid and assistarce, it must devalue its
currency; thz decision to devalue the
rupee was taken in consultation with and
under virtual dir=ction of the IMF.

Then again in regard to drawing rights,
formerly  sterling reserves were treated
as a kind of inte: national 1eserve and even
now they are tr-ated as something which
would keep ow currency in shape. So
far as intermational trade is concerned,
the LM.F. woul i give us certain drawing
rights; we can draw on them as and when
necessary.

I am rather worried about one aspect
of this Bill. I refer to clause 2(dd) which
says :

‘‘(dd) an assessments required to
be paid by tl e Gentral Government to
the International Fund...”

What I feel i: that we are accepting
certain obligat ons under this Bill. The
IMF will have to be disbursed by us
in regard to certain funds and liabi-

[ 10 DEC. 1969 ]

lities which a-ise under this bill. Now,
to any such Bill a statement must be
attached as to what are the liabilities
on the Conso dated Fund. This has
not been done. I think it is highly im-

proper and irrgular; it is a future
liability on tle  Consolidated Fund
which the Gcvernment accepts and
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there should have
as to the
nobody

been some indication
amount involved. I think
has taken objection but with

regard to introduction of this Bill the
Presidents’ consent should also have
been taken. I do not know whether

it is in order to pass this Bill without
the President’s approval in such matters,
which is necessary.

SHRI K. CHANDRASEKHARAN :
In that case the Speaker’s Certificate
will also be necessary and it has to be
treated as a Money Bill.

SHRI T. N. SINGH I am sorry
there is no such indication here. T can
assure you, Sir, that there is no intention
to put any obstacle in the passing of
this measure but I feel there has been a
mistake  which needs to be rectified.
Anyway, that is a matter for the Govern-
ment to look into.

Apart from that, itis high time that

the underdeveloped nations or the
developing nations of the  world in-
cluding ourselves give alittle thought

as to how far we should be tide to the
apron-strings of foreign nations. I feel
that gradually the developing nations’
initiative  is passing into the hands of
the developed nations. It is a very
dangerous  trend.  We have got our
political freedom but we have lost our
economic freedom much more. Today
wc have a liability of huge loans taken
during the three Plan periods which
mean an outgo of about Rs. 600 crores
a year and this amount to be paid an-
nually is going to increase further. We
should not be lulled into any complacency
by facilitics for getting foreign loans.
There is a tendency to rely more and
more on foreign aid. Will you believe
me if I tell you that we have imported
even type-writers and furniture against
loan assistance for projects ?  We felt
that foreign officers and technicians
coming here would be very happy if
we gave them that furniture to which
they were accustomed in Europe. We
have provided special  facilities to
foreigners who come here and we have
been relying more and more on imports

for such facilities which we can 1ll-
afford.
I can say from personal knowledge

that in 1953-54 when I visited Bhilai
which was just under construction, I
was mightily pleased by the behaviour
of the Russian experts; they behaved
as if they did not have any special pri-
vileges. But now every Russian, every



3853

[Shri T. N. Singh]

American, cvery German and every
foreigner wants a fully air-conditioned
house and also a swimming pool for

him. Some of these facilities cost foreign
exchange. My point is that when we
have some facility, we make use of it
easily and that adds to our foreign
debt burden. Therefore these special
drawing rights, although they look
attractive, they have to be used with
great restraint;  we should not draw
upon them easily. So though on the
face of it it appears to be  desirable, these
facilities should be availed of only in
special cases and very sparingly. If that
is the intention  of the Government,
then we should like to be told by the
Minister when he replies as to what
will be our liabilities in future years
as a result of these added facilities, be-
cause we have to pay back.-

Then, Sir, many times we have
entered in the foreign agreements which
we need not have done. In many cases
when we negotiate for forcign collabo-
ration or aid the IMF might be required
to guarantee or give some loan——they
have in such cases pressed that the
loan assistance would be forthcoming
only if the project 1s set up in the pri-
vate sector. Let anybody deny that.
They make it a condition that the
project should be in the private sector.
Only in some cases they have given
aid to the public sector, i, ¢, the Rail-
ways and tne Posts and Telegraphs,
because they are in public sector in
many countries. Foreign aid is easily
available to any good private sector
undertaking but not to a public sector
undertaking other than those I have
mentioned. For instance, they would not
give to your State sector steel plants.
Though IMF funds are available for the
‘Tata steel plant or the Indian Iron & Steel
Corporation, they are not available for the
public sector plants. Now this kind of
discrimination  has been going on, by the
IMF and the other organisations. 1t
is time we strongly protested against
this kind of discrimination. What scope
is there for socialism when almost every
day we bring forward measures, which
try to give more  opportunities  to
foreigners to encourage the private sector ?
I have heard nothing from the Minister
or from anybody In the House as to
what assistance is going to be given
to the public sector industries as a result
of this measure, Will loans and special
Drawing Rights be available to them
from the IMF ? That is the point.
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The third thing that must be safeguard-
ed against is this; we have had bitter
cxperience about the manner in which
the devaluation was dictated to us by
the IMF. Yot we always say that there
are no strings attached to such assis-
tance. It is repeatedly, said that there
are no strings attached to foreign col-
laborations and to any such assistance
approved by Government. But there
is a lot of strings attached to the IMF
loans which 'we learnt from our bitter
cxperience in regard to the devaluation
decision. They said, ‘“Unpless you do
these things all aid will be stopped.”

This is how devaluation was forced
on us. 1 want to be assured by the
Government in this regard in very clear
categorical terms. I do not know whether
the Minister is in a position to give
that assurance today. If not today,
tomorrow or later the Finance Minister
who is also the Prime Minister may
come and tell us that this is what
the atrangement is going to be and that
our freedom to manage our finances
will not be interfered with. We want
to he assured on that point because we
want the public sector and our economy
to bhe strengthened and, therefore,we have
to be assured on this point.

Thank you Sir.
THE * VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : Mr. Sen Gupta.
After him the Minister will reply.

st TEAICEW ¢ AT gH |
SuE

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KXHAN) : At vyour re-

quest I have given the opportunity to
Mr. Balkrishna Gupta. So 1 think 1t is
not right that you should also take the
time of the House to speak.

St TEFAY ¢ GF FAU EF g !
ata g ayaq drfae )

THE  VICE-CHAIRMAN
AKBAR ALl KHAN)
cceded the time.
operalte.

(SHRI
: We have ex-
I want you to co-

SHRI RAJNARAIN What for I

am here ?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Everybody can-
not speak.
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SHRI RAJNARAIN : I am going to
throw some nev light on the matter.

THE  VICE-GCHAIRMAN  (SHRI |
AKBAR ALI KHAN) : But everybody
cannot go on.

T IWATOEN : 9g g a1d 3 )
WA gH AFYE, a8 fmEr gEe d
TEN FGE |

SHRI DWIJINDRALAL SEN
GUPTA (West 1lengal) Mr.  Vice-
Chairman, Sir, it would have been

more appropriate to name the Bill The
International Monetary © Fund (With-
drawal) Bill. 1In fact Clause 3A is the
real clause in tie Bill which we are
considering now. [ am reading it. Clause
3A reads like th's.

‘“The Reserv: Bank may, on be-
half of the Central Government,
use, receive, acquire, hold, transfer
or opcrate the special drawing rights

of that Government in the  Inter-
national Fund and perform all acts
supplemental or incidental  there-
to”.

[THE V{CE-CHAIRMAN (SHRI

RAM NIWAS MIRDHA) in the Chair. ]
Before we pass this Bill we should -
take note of the urgency, the compelling
necessity, on th- part of the Govern-
ment in introduc'ng this scheme. Ob-
viously, the Govsrnment of India thinks
that they are running short of funds,
that they should have funds from any-
where they can. They have borrowed
huge amounts from abroad. They have
also  incurred internal loans. Now
they are trying t+ exhaust a particular
source which w.s not intended to be
used in the mami.:r they are now trying
to. I would invi‘e Members to see the
specific reasons why this  authority is
going to be given to the Reserve Bank.
It is not for the mere fun of it. We are
going 1o give these rights so that they
can withdraw, and I believe they will
withdraw. I se- the repercussions in
our national ecomomy if this fund is
exhausted or a liurge part of it is with-
drawn for our itmmediate  necessity.
The economic siability of every country
depends on the fund that stands to
their national  iwccount. If we with-
draw it, we caniot have it. The mo-
ment  we withd aw, we deplete our
national balance to that extent in this
Monetary Fund. Now it shows the |
bankruptcy in our national and inter-
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We have increased
our exports no doubt, but they are
not to our expectation, they are not
to our satisfaction. We should have
done much more. For the last few years
the balance of trade was against us.
Of course we are trying to improve
our position. And if we withdraw from
the Monetary Fund what we have ac-
cumulated, we shall be depleting the
Fuud to that extent. Now I would
like to emphasise on two  important
factors that should have been tapped,
that should have been tried and tried
effectively. When there was the Gold
Control Order, it was said that there
were 4,000 crores of rupees under false
cover, mnot in circulation; it was in gold
or it was in hoarded wealth. Now how
far we have succeeded in  unearthing
that huge amount ? We have failed
there. In other words, that Gold Con-
trol  Order is only helping wus to ruin
the goldsmiths; it is not helping us to
find out the hidden money. which was
one of its objectives. Secondly, we have
nationalised  many industries. We
had great hopes that there will be
abundant return or adequate return
from the investments we have made,
But we have not succeeded to that extent,
We have got something but we have
not succeeded to the extent which we
thought of at the time of planning. Now
1 have a serious matter to tell this House,

national economy.

Mr. Vice-Chairman, Sir. We have
nationalised air  transport. We have
our Indian  Airlines  Corporation.

The Indian Airlines Corporation is in
the public sector and we have made
great investments there. I have before
me a letter written by the Secretary
of the Indian Commercial Pilots As-
sociation, Mr. S. L. Bagchi, to the Re-
gional Director, Indian Airlines. It
is dated December 5, 1969. It is a letter
threatening  direct action. And this
letter was not replicd to by the authorities
denying their apprchensions, because
the implication of what the 1AC is going
to do—according to this Pilots Asso-

ciation—amounts to pardal denationa-
lisation. Now, Sir, there are three ser-
vices, one from Calcutta to Cooch Behar

in West Bengal, another from Calcutta
to Jamshedpur in Bihar and a third
from Calcutta to Port Blair in the Anda-
mans. Their apprehension is that these
threc lines are now going to be trans-
ferred to the private sector. What for ?
Is it an admission of the failure of the
nationalised industries ? I am against
this type of denationalisation. If it is
denationalisation in this manner, if
this process starts, nobody knows where
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it will lead to. In connection with that
letter by that Mr. Bagchi I had a talk
with the hon. Minister, Dr. Karan Singh,
and. he said it is not correct. ‘I shall
find out”. Of course without checking
on it he said it is not correct. I say it
is correct. Otherwise, why this letter
of December 5, 196g to the Regional
Director, Indian Airlines, Calcutta, was
not replied to > Why not these alle-
gations were denied in a reply to dis-
abuse the public mind ? Now if this takes
place, it will be very sad; it will be the
end of nationalisation. In spirit it would
be an admission that we are not capable
of running nationalised industries, and
all our investments in nationalised in-
dustries, will therefore be absolutely
without much meaning and will amount
to an admission of the failure in that
sector.

All what 1 want to say is that the
position that the Government is now
taking by this Bill is an admission in
itself that our economy is in disorder.
And for bringing it into order they
want this Bill to be passed. This is a
sad commentary on our whole economy
and I wish our Finance Department
moved in a proper direction.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) ; Mr, Sethi,

Y TTHAATTIHOT
99 W T FEAT &

oywe, guEl =W

Iqantsaa (W v frnw fRat) -
aTg AT AT gAd arad e Ee @ |

A} IR JAG qJIATF A
OF WA | JAG araT § AL A0 A FE
gFd oIT g AT &7 AT U a7 |
I gEg  qrast Wy Fam, SEw
S BF IT T3AT AR T At &
I aug faA s

Iegmnean (=t ww fram faat) -
foaay qug T A0 1 ST AH T 2
av =t g |

A TRATTAY  F aga A& & g

FIGW | fFam gz dm oag ar a@g | &
I ar €

Fg qFAT |
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qaeas (st Tm fraw fat)
faz it T8 a7 ar w9 ITT A
& g3

7 UAATIRG : g7 9T 31 I ®IS

gfe

ot A% ™ (gfonm) : FEw AT
T FHFY qA Al g AT FAT e
gy Agr A |

=t RS ;AW FOATOF
I Fgd & AT F MA FGAT ATEA E
fF PR 91T & T gy 2 ar guay
Fauedm war fafg qar 9% § s
gy fawgr = am =if@ 1 faega o
AT AT gW THR! g AN ARA § fF
¥9 ¥ gur greeg frees agr g
9 qF W F7 faFm smwaa g s
TG F | Fg Ay S TgEEt FEE
g A T A o TAo fag wer
T, 9% qOr @ GAW AT 8 SR
gET AN AT AT A TW AT o
1o To ogAE, HY HIMAT 3MIHY,
2 g8 a1 el g fF =% wme

¥ addr @d 72 g )

g, 7z it =aE 2y WrE femam
F T ¥ HAT F QO o Sy
ar q@r A fF W AT oA faw g
feq e s & & &1 o
W | FFEA T WA
AT AT WY, g ATH snargfqza-{
| e, W@ faw AT W G
FEAT ZqE WG H AT wE fawd) &
A< FET aegd faqwn § f@n swia 9 oy
Z1 gmaw 9T FQ & W AR, 77 Ien
dar Fd & & JE, g0 A9y 4ar a
g @R w9 € s aE st §ar w
gd ¢ AR =il S faw S 2
FgAIE L FEr T T3 fEnT 3 @Oy
g FHAT AFT GHAUIT TISAT &Y
@ (& 5 3,500 "
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TG AT AT FEsl agrEar 07 AT | R 1885 % Af A w @ ar wwl

g1 934 Gwadt Ao A ag 21 &g
3,500 g M F o7 FF 30 §
aere it F @ faem zafad =g
T34 GG § S g ArE ¥ YT W
&t g JEl, 9 FTER AL g o

18 "Ry 5 fagiat & faaadr 1
o IFo Go T ¥ 41T #1 GF A=GT
AE/ gAma i1 fF {fefasr & ag
amfaen anaw, gsfiag # FF aT
TAE @er (P 98 91 A AT
F AUAH AF YT 0 FFo To FEAT
wga ! afga sfm & 3o gwa TEw
gfeaqry frar o7 za® gy 9EE
T ot ;e wmEE Y ag femmoun
fF oftng #t 21 gy FE TEh st
TAINT g7 ¥ wIET A9EA FYW, T
s 1

o{t 920 To HEHI
dawe fas #fgn |

off AW TM AT TS qIT AT A qI,
TAFT WIYT F+3 AT N FT )

(I wawW)

Wt T T ;- ATEE X °g Fy0 fE
SET IOnaeaT 17 fawr gRm gt
FI, a&f 98 T 2T, QT qSAE A
Freprer wCmEe T 97 9gd ST

Y ITo o AFAL : TH T FH AR
FgA FI AT A9F G )

Iqaaean (s wn Fraw fagt) -
Tz agq fadl st amy % a1 yser

g

oY TEHATOIN A FAT AT QG )
¥ qaa @y 5 935 &% wg @
B Suq WFer, wa & ugw A fean,
aufeg, fds A FHAY 1, 99 ¥ 979
afome, §te ot oY o g g
AR g qger warEAdy A g,

fr srg qar a@mar 2 f s didee faw
ENT TSAIT F1 a3 qge dSva & )

st §To Qo AGAR : AfA" &7 gaATAT
IFT TS AT qr IV T gar |

ofy UFRFAIAY : FAfW T I F¥T A
ga A ggl frafw & oz awg A
afm A ag F31 7 o3 Sfeefasw I
F7 97 rEIfasy @1 ag) g1, FifE
zrfifeafass 39 fo ave =9 1%
#fefasw | afw & ox T TR,
a1 walY SfY 99 R &1 o faamr ¥ g
riforfase 59 fo wee @ snw #fg-
Zfaww 1 gfaar § 15 sdaret d@ gan
ar | o1t STo AfGAT 1 HITHATE 31
Trgar g o ere afgmr & g fF afw
T 4T 9199 T9G &, I &g, THI-
ot ot "dfuzfasn 7 W1 2fm &,
T &1 S[gal g= § | R §H qg A
A St gar femwr & faY #19 o |-
warg & fam arensgarE #1 gMT e
ERT AT g UF AT @I gF AGT |

gamaeg (s v frarw faat) -
TISATET ST, 319 347 fauwg az e )

oY TRATIRY : TEiAE § g Jrar
g wear st ¥ f iy 9 dnfazam
F IOMEE gem gEfAd WRaEs ¥
afgwi F aw F Aww quAfas v a
fide F e AR wrEEd & e 0%
Infaca@ # geae  faataa gan
ag 9y ATHT TH AT EH I &1 ATFW-
FATAS 21 ar Avad, AT W AT
fe a1 fa=t fircar s @IS AT A 22
TG F AT AT ZAH! A9y AET Y AvI-
war far 7 faq wedy v 91 Wy g)
FT W Javieg "ET FT 9T §99
F1 faq 7 for qAgfoR F@ W @ E )
T gEE I F AT Her S &
WAT AT STRATE |
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Ay q Y S 39 fF gw #ar wEd
g1 gmay & fx gfn & gy aww
W, F fg fFm 5w S€ T awn
TR 39 fawm farw w9 @ fauw
FE L a8 fFA 3w fomar fradvd
% AW IGH TAMT &6 G & A 1AW
faawt &7 faeerd sw 3wy su faw
farra fafa & sadt & sawar @grAar
avt wrq foor ) ag fagia & =gar §
M F T g s Imad # amr
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™ fazid X 3| aR T g ag
A AEA A B wrmEd #Y A A
awr aF TEF g o fen, wiT AW
T foo o s femo g w
AT A &, TRAAN H GHE H, qea-
ag T a@e F famer & # awrd
FEN S | ST WIRHAY a1 qUERIC H (ERE
FAE qwE 2 Al ¥E W AT H
faa sgen g3 FET AT Ag FEaT |
@ Fe B fF gW WA E ) gw famm
g §, a%g 1% fr aws g & ara

WE wogr gfenFow gl qrd
FOF FIU X FE F gl q'mﬁl
U A wAdE g9a ey S
¥To Wo WEWI I adrAr wigav g f
FHd oid f& aes gATRE T ALY gl
3, swar gfqars ¥ aam 2, 39 aWw
g

ard W7 3 fae & s foaer w1
g3 Far § Wvaad 60 faaz § 4T
FaT 21 ©: Az ¥ =q foqar a9 dar
FW@ & Wiad SaAr 60 faAe § da
F@@ 2, 20 fAae ¥ v fqaar &=
431 FAT & waaw 60 fae ¥ saw
g F@TE TG F "GN A
gmar agt &r wrnfaw ik =@gt &
afrs fFwa ® ofidfeafy eTgaefe
1 wwge o ASER AT W FIAT S
@ g, ag feafq smo gk 3w A Al |
W T GRTY OF AT AT W |
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# wFEE 9T F A, wRa &
TRHTX FT Fal A T TE€LT T2l 8 |
AT A FEAT  AEW BF Wid AT I
IR gy 4 5 fm fam dF § W,
fm =g Ty, faT swde & v
99 EF, FIA AG AAM, AV H WG #
T A AT waw fomw e fwR
2, wgw faamvid @z FwT g W
TERE fam § gz FwC g 7wl
¥F FEaT & [F 9 WRA FEI 0F
FMA a3 fF o AW 1500 TT
A ¥ SUIET FE @A AE QAT 1500
¥o A VAT FE ATHIAL LN F AM
Jraw wrwer & ofte, 1500 F0
AT FAATE |

%o
{Interruptions)

g autena (s vm frarm faal) ¢
wifs  fex |

o TRATTA © AT HAT Y FT
W EFWET AWM FIAT TIM, ¥ &
e w1 far ar

(Intersuplions)

Iqgwesw (s TR frawm fwaf) -
MAAY AT FIA FF  Od G )

ot A% R : 7 fARET wAT SEaAn
gfr ot aad wdw 2 A amr g
9% g ATHSl T @1 FO 79 997 &)
A wNET? gwar g )

Y TR ¢ FHI AT K& & 06
yrfaT ang JET FATE ? AT AT [AFY
Fald Tel FL AEq

gagwteae (af viw faarm fauf) -
FqUT A WA GG | TH I A HHAT
AAAT @AY FAATEr FA G BWT

MY TIHATLO © AT T T2 AT |

ot JFIT AW "W (erier wIW) o
gAY TR OT0 8 A(9FT |



3863 Internation: Monetary Fund

A TR ¢ 3f@d seRaY Wl
HE, AGET W IA qeAT F WA F
o aw  fom # S9 &on wm
s g0 oF A ST @ 1A
T IT QAT =W, o feafaag & f
a @R A fm ek fagi
F AT FTTE TG g 1 AT MY
1500 ®o AW 97 AfFmy uFdEl-
IT AR TFT 97 g9 OF A9 g7 S a7
1500 FUT ®E@T  FAWT a9 36K
SR TG FT F AG A4 IYW 4T §
T GFAE, T I Y AT FRE
FI TFA§, 99 T A W AU I FY
R a1 fHEi " §, A%l & T
q M AT | T T MEdr g 5 g
W & ¥eT ST AAT qIaT 2, Wi AW
F NI M uF ufdd g SOHT T
T AR faRw F o W oEw W,
B SITHT A1 W A1 IR S
fredy v&F o1 W g AT WA #Y
ATART HTg  FAEI ATIT AT gl
IR TEHfaF AT FEL, T SEi
frrgu g #r st 3w o= A AT
R LR 1 S s B B
T afz 98 arfas gfe @ g Ad
g1 At sefaw gfte & oo &wr
g FeA & fom gwae ey & fr e
Y ufuw sfm ¥ @ ¥ H aem
g3 wd WK gwikdm anwr frwi ew
& I g F M draw e s
AT 1500 %o AZR T UF GO
s R smwedt g%, wmeAt frvedy
;A |

e, 1 fkae ¥ gwEw FTET
A, ford G301 gw @ @ug smar
s g & A9 o adi 2 ey
T WEAW N WAL R OATAN §
fFd % 100 7o &1 Al QWATE | TF
qEHE Fa0 & 997 gor FHATY F A
IEFT EH T FE AT mar £ 100
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®o F AT Y JrAT IT WATE | W WA
¥ IR FE AL AGT I, 5 ¥ &
AT F AL TET AGT IST I 100 To &
AT gT AT ATA TIET A €, SOHT AT
A ITT ) AT qg IATW  TOF T47T A
at fod 3% Fgm & T FIAXY AT
al 9T WA | SEA G A Al qEhTy
JaF &, AT AUAT aIEArg TAY, EW A
awal w1 ¥ fewd, a1 g WEb S
FTEI 100%0 & Al 1 qup fewmar |
g7 Fgl 48 ¥ A a2 §, a5 foad
qF FT AR FT2T, 100 To F A T 1A
WA § TR R AT ST W AR
10 %o 3T 5 To & FAT AGl A |
i ? Wa & T A% FLE WAT A
F, IEM F F yg Ig A g
WA | gET dg  (9ar ATy gR g
gad ag fagdradr fae

=t Po @Yo &3 : ATq=wT fAAAT TRV |

St TAATWS AR AT AR
Gz #xwi g f& fom a5 X agen
frrt g, femzTd? maw I
frr w7 ag FrE WAl a@ g &
100 o & AT QT ST AT TIET W
AT AR IT TG | AT TEHT SN AT
qwFiT 3@ | A 6T AE me_l A
4 sz agar g B oatfew axdean
F IR T IFT F AR qWEIG /G
ST T T\ AW AT AT AT AT &Y
wfemE ¥ afem AT aE & NS 99 ARy
F R F gy ¥ q@R a0
@Yz feaegumw A1 Fgrdv A
WA AR WET i g gEy
awt A @y fam g g e anel
F TAT FL T FA FONL Afawfag
@ WET |

SHRI P. C. SETHI : Sir, as far as
the purpose of the Bill before the hon.
it is a very limi‘ed

I am greatful to the hon. Mem-
who have extended support to

one.
bers
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the Bill and those
it and given some
various aspects,

who have opposed
suggestions  on the
As far as the Special
Drawing Rights are concerned, as I
stated in my opening remarks, we
are a member of the IMF since its very
inception.

Y ASATORA
aq g AT |

SHRI P. C. SETHI : Please.
fore, there is nothing like it, as one
hon. Member remarked here, that
we are going to the IMF  with a beg-
ging bowl. Actually right from its very
inception, when the Bretton Woods
conference  took place, India is one
of the members. India happens to be
one of the founder-members of the IMF
and it 15 on that account that initially
we got a quota of 400 million dollars

FIE R g |

There-

in the IMF which in the subsequent
two quinquennial reviews was raised
to 600 and 750 million dollers. In
view of its quota-holding India has
750 million dollers in the IMF. It is
one of the five nominated directors

in the IMF and it happens to be so in
the World Bank also. Now, Sir, it is
also a fact that this quinquennial review
of the quotas 1is going to take place in
the year 1g70. It is a regular exercise
every five ycars and it is likely that
during  the course of the next quin-
quenmial review, on account of thc
various developmental  activitics and
progress taking place in various coun-

tries, including Japan, Canada and
others, they may have a higher quota
as compared to us. As far as we are

concerned, we, along with all the other
developing  countries, have been pres-
sing the point that the question of the
developing countries as compared to
the developed countries, should be taken
up on a special footing and that India,
along with the other developing coun-
tries, should be allowed a special quota.

However, 1 may only point out that,
whether we get the position of a nomi-

nated member or not, as far as the
substance is concerned the  position
15 not going to be changed. India hap-

pens to be one of the nominated members

today on the International Monetary
Fund as well as on the World Bank
and even in spite of the quinquennial

review if there is any change in the
quota and we do not happen to remain
as a nominated member in view of the
quota which we would be holding at
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that time, India would be in a position
to get itself elected, and it is also likely
that we may have an opportunity of
representing  other countries as well,
because today as a nominated member
we are not in a position to represent
any of our neighbouring  countries;
but as an elected member or director
in the International  Monectary Fund
and World Bank we shall be in that
position. However, that is a position
which i3 to come in time to come. As
far as  we are concerned, we have in
all international meetings emphasized
this aspect of the problem that India
and other developing countries should
get a special  quota and our position
should be considered on that footing.

Coming to the special Drawing Rights
as such, as I have stated, in order to
have the liquidity and world trade grow
in a fair manner various measures were
considered and thought of. But the
world trade grew at a much [faster
rate than the position of the liquid
money, and as I said, the world trade
average was 12-6 per cent, while the
reserves had iacreased only at the rate
of 2-5 per cent. Today these quotas
are related to the U. S. dollar which in
its turn is related to the gold parity which 1s
kept for the U.8. dollar. This paper gold.
as it 18 called, has been created with a
particular view so that the gold parity
does not come into the picture. Of course
it has been given a gold parity because it
wili be an equivalent to the dollar, but
even if the gold value changes, the value
of the Special Drawing Rights would not
change. To that extent it is superior
to that of the other currencies which
have gold parity.

Another advantage with the Special |
Drawing Rights is that we could con-
vert the Special Drawing Rights with
any convertible currency of the world

where  Special Drawing Rights  are
allotted. For example, in view of the
Special Drawing Rights scheme which

15 being drawn up, $3-5 billion would
be created as a separate account in the
International Monetary Fuad, and
out of thesc $3-5 billion India would
be able to draw $150 million this year
in view of the quota which we are holding.
Similarly other countries will also be
able to draw in view of the various
quotas they are holding. The Special
Drawing Rights  have been  created
for three years. This year a liquid moncy
of 83-5 billion is being created. Next
year 83 billion will be created. The third
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year 33 billion vill be created. So in the
coming year on account of the quin-
quenntal reviev/  we might get %105
million, and $105 million will be coming
next year.  That is how India would
be in a positior to get about 2104130,
that & about $3¢40 million during the
course of these three years starting from
1970. This would be a sort of position
where we coull draw from this amount
as a sort of reserve to the extent of 70
per cent. A point arose between Mr.
Samuel and Mr. Mallikarjundu as to
how much ¢ uld be drawn. Certainly
our drawing c.ipacity is limited to 7o
per cent of the total drawings that could
be created. 3ut if we draw anything
over 70 per ctnt, we have to return it
within the cou se  of the next three years.
Therefore, ou drawings capacity 1s
limited to that uf 70 per cent. We will
have to pay 1 per cent interest. Mr.,
Roy raised tuc question that this 1} per
cent interest i; high, that the charges
we are going '0 pay for this are on the
high side. I -vould like to say that as far
as 1} per cent rale is concerned, it is not
on the high sile. As far as charges are
concerned, they will not bhe 14 per ceat.
They would vary between § and 1 per cent.

Therefore, tie charges are also not
muchk. To that extent there is nothing
wrong in ths,

Having said this general points, I
would in the ery brief time at my dis-
posal cover some of the points raised by
the hon. Members. Would  you like to
finish this tocay ?

SHRI AKBAR ALI KHAN : Instead
of starting the other discussion at 5, we

may start it it 5-10 so that we could
finish  this.
SHRI P. t.. SETHI : There are no

amendrments.
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SHRI P. C. SETHI : I would not go
into details. Some points have been
raised by hon. Members. 1 am very
thankful to Mr.  Mallikarjunudu and
Mr. Samuel' and other Members who
hwe given support to this Bill. But
during the course of the debate Mr.
Balkrishna Gupta and Mr. Roy raised
certain points, also Mr. T. N. Singh.
As far as Mr. Singh’s point i3 concerned,
I have got here the consent of the Presi-
dent, and therefore this Bill is quite in
order. The cornsent of the President is
there. Apart from that we had written
to the Lok Sabha Secretariat and per-
mission to move irr the Lok Sabha was
given only after the Speaker’s consent.
Therefore, the consent of the President
and the consent of the speaker are there.

Mr. T. N. Singh made a particular
point as to whether we shall be using
these Special Drawing Rights with
caution, care and restraint. Certainly
we are Lot going to waste our Special
Drawing Rights unless our reserve position
gets into that position where for way
and means we have to draw upon the
Special Drawing  Rights. We would,
only draw in that case. We are not going
to draw freely if our reserve poition
remains very good. I am point out that
the position of the reserves would depend
upon various factors including the ex-
port. For example, without any fear of
contradiction I would say, what is the
position of our reserves ? As compared
to the last scven or eight years the po-
sition of India’s reserves is comparatively
very good today, and therefore, there is
no fear on that account. Qur exports
are rising. But it i3 true that although
our exports are rising, at the same time
there is a deficit in the balance of trade,
and as long as we are not able to cover
that gap, we shall not be in that position
when we shall not need the forewgn aid.
That is why although the quantum of
foreign aid compared to the previous
Plan period has come down—in the
Third Plan the quantum of foreign aid
was 22 per cent but in the Fourth Plan
period we shall be drawing only 8 per cent
as far as the foreign aid is concerned—
but in vicw of the gap which our exports
and imports have got, unless this situ-
ation improves, we shall have to depend
to that extent on foreign aid. But we
hope that if the growth of exports goes
on as envisaged in the Fourth Plan period
at the rate of 7 per cent— although last
year it was 13 per cent in the first quarter
of this year it was less—we hope that
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we shall be able to make it up and we
shall reach a figure of 54 to 6 per cent.
I hope that if during the entirc Fourth
Plan period we are able to maintain a
steady growth of 7 per cent in the exports,
this gap is going to be reduced. Our
imports are also reducing on account
of the import substitutions and various
other productions that are coming up.
1 am quite sure that this gap will be
reduced and in the coming seven or
eight years or at the most a decade we
shall be in a position where the balance
of trade position would be favourable

to India as compared to this day.
Therefore, this position is bound to
improve.

Mr. Balkrishna Gupta made various
points. He was actually speaking not
on the International Monetary Fund
but he was actually speaking about the
type of socialism that he has been fol-
lowing since the last twenty years. Now
he is afraid that the type of socialism
which he was following is being invaded
by the new forces of socialism and he is
likely to be wiped out. Therefore, his
fear was more on that account than on
any other account.

SHRI Z. A. AHMAD : He is not here.

You need not spend 1much time on
that.
SHRI P. C. SETHI : All right. I

will not say much on that.
much into it. As far as Mr. Sen Gupta
is concerned, hc had mentioned parti-
cularly about the balance of trade posi-
tion. I explained that positton. As far
as  Mr. Rajnarain is concerned, he
particulatly  made the point that we
should develop our productivity. Certainly
that should be our aim and to that extent
we should certainly develop our pro-
ductivily, and we are doing our best.

I will not go

5 P.M.

Lastly, Mr. Rajnarain mentioned
about the one hundred rupec note, about
which I must clarify. About threc or four
days ago he gave the one-hundred rupee
note saying that the red ink in that has
been wiped off when the note became
wet. T'he person who went to the counter
of the Reserve Bank wanted an cxchange
of that note. The man at the counter
has not authority to exchange a note
unless it is examined. Therefore, a
particular form has to be filled in and
after the filling of that form, the note
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is exaniined and if it is found that it is
not a forged one or an illegal note, then
that is a valid currency anditis changed,
after examination. I am sending him a
letter and also the note which he has
given me that this has to be sent to the
Reserve Bank along with the form which
has to be filled in, and then the note
will be duly exchanged. As far as the
question of the erasure of the red ink
is concerned, we have asked the Reserve
Bank to go into the matter and to examine
the whole thing.

Sir, that covers most of the points
which the hon. Members have made. I
have nothing more to add except to say
that this 13 a very simple measure before
the honourable House. This gives only
the authority to the Reserve Bank Lo
get SDRs and nothing more.

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA) :
tion is :

(SHRI
The ques-

“That the Bill further to amend

the International Monetary Fund and
Bank Act, 1945, as passed by the
Lok Sabha, bc taken mto considera-
tion.”

The motion was adopted.

THE  VICE-GHAIRMAN  (SHRI

'RAM NIWAS MIRDHA) : We will go to

the half-an-hour discussion.

SHRI Z. A. AHMAD
to speak.

THE  VICE-CHAIRMAN
RAM NIWAS MIRDHA)
for a few minutes after that,
take it up. The half-an-hour
is from 5-00 to 5-30.

: Sir, I want

(SHRI
If we sit
we will
digcussion

SHRI Z. A. AHMAD : We can finish
this.

SHRI A. K. KULKARNI (Maha-
rashtra) : Sir, we must have the
discussion first because for the last threc
days, we are postponing.

THE  VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA) : We are not
postponing. I think we will wait for a
few minutes more.

SHRI AKBAR. ALI KHAN
is the wish of the House,
finish it.

SHRI CHITTA BASU (West Bengal) :
No, no.

« If that
then we  shall
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SHRY P. ¢ SETHI : Mr. Chitta
Basu, it will lake only five minutes.

THE  VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA)} : We shall
now take up 'he clause by clause consi-
deration of thc Bill.

Clauses 2 and 3 were added v the Bill.

Clause 1, the Enacting Formula and the
Title were adde' 1 the Bill.

SHRI P. (. SETHI : Sir, 1 move :
““That the Bill be passed.”

The question 1w s proposed.

SHRI Z. A AHMAD : Bir, 1 will
not take mucn time. It has been said,
and correctly taid, that it is not a very
major Bill. I agree there. But in the
consideration  of this Bill and other
cognate matte:s, certain major national
issues are in-olved. And the. biggest
issue that is involved in all the policies
connected wit1 our borrowing abroad
is the issue «f national self sufficiency.
You remember Sir—when some of those
who belonged to the older generation
started our natiimal liberation, they called
for self sufficiency. Oursis a big country,
It has resources. It has man-power. It.
has climate. It has water. It has earth.
And it has har -working people. But even
20 years after our freedom, we are getting
more and mc-e dependent on foreign
avd. What 35 a} this due to ? T want to
ask. There ari several countries in the
world which so have achieved their
liberation almo-t at the same time as we
did, and they have liberated themselves
from the foreigr yoke not only politically
but economically also. But today while we
are politically a sovereign State, econo-
mically we ar+ getling more and more
linked up with the foreign countries and
getting subjugited to them in many
respects. It is 1ot an ordinary thing that
you can go o1 borrowing from abroad,
from every country. Every country in
the world you approach for money, re-
sources, aid, gr.nts and all sorts of things.
Well, I feel humiliated sometimes, and
1 have often sud that we have become
an internationa heggar, one of the biggest
international b-:ggars. We go to every
country, even small countries, Kuwait.
We go to Kuvait for some sort of help.
It will be no exaggeration to say that
during the swiuner many Ministers are
sent abroad for what purpose? For getting
more aid fron abroad, and the success
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of their visit abroad is decided or deter-
mined upon the amount of aid that they
get from outside. If they do not get, it
means that their visit has not been worth-
while. My contention is this. We have
lost sight of the basic goal of national
self-sufficiency which the Father of the
Nation taught us. We are a dependent
country. And for how long? We are
politically free. If you are not econoruically
free the ficedom of the country is lost.
The man in the street, the poor peasant,
the villager, goes on borrowing from the
mahajan, the moneylender, and the money-
lender catches up his throat and says
that he will take hiy land. Similary, you
are in danger oflosing the freedom. Suppose
there is a4 world war. Suppose there is
an international conflagration. You
are an indebted country. They will stop
gning you aid. Your schemes will fail;
your plans will fail. The basic consideration
which should have been kept before by
the Planning Commission is the develop-
ment of the internal resources, the
internal  economy. We must liberate
ourselves from the dependence on aid
from abroad. What a pity and what
a matter of shame that for getting your
food, for getting your rice and wheat,
you are dependent on aid from abroad,
and no project succeeds unless you get
loans from abroad. It is a question of
reorienting the entire policy. You can
get some aid fiom outside. But the decisive
factor, the decisive direction in which
you have to take your country is towards
self~sufficiency. Now, I submit that
there are resources that have to be tapped.
We have nationalised the bank. Well,
it 1v a hig step forward. But you have
much to do still. 'What do you do about
this huge import and export trade. Crores
and crores of rupees are gomg into the
pockets of the private racketeers, the
big businessmen and the foreign interests
annually.  Why can’t you nationalise
your foreign trade. In many countries
of the world, they have nationalised it.
They have got their resources from it.

But you will not touch it. You will hesitate
to do it. I submit and I hope and trust
that young men like Mr. Mohan Dharia
and Prof. Shantilal Kothari or other
people will raise this question from that
side. It should not come only from the
Opposition.  There are many in the
Opposition who would not like it. Many
in the Opposition will not raise this
demand and will oppose this demand.
But let there be a national consensus.
Let the progressive people say that we
should ' nationalise  the foreign trade,
that we should nationalise the petrol '
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trade in India. And there are so many
other sources of income that you can tap
but which you are not doing. Why so?
It is not a question of your willingness
or my unwillingness. Is it that the country
does not like it or that it is not in the
interest of the country? No. But there
are vested interest sitting inside the ruling
party. Some of them, I am afraid, have
run away from the ruling party. But
there are still many sitting there. You
will have to watch, be careful, fight
them and carry on the fight against those
very vested interests who are sitting there.
Enough unto the day is the evil thercof.
Of course, nationalisation of the banks
is one step forward. We want an economic
revolution. Without economic revolu-
tion we cannot do all these things.
Revolution means structural changes, land
reforms, big steps forwaid. You think
revolution means blood-shed. It is not
at all that, Normally blood flows in
communal riots and other things. It i3
not the question of blood-shedding here.
It is a question of your bringing about
structural changes in your basic economic
policy, which will liberate you from the
forergn yoke and your dependence on
foresga aid, which will develop  your
internal resources, will enable you to go
forward as a self-respecting nation and
which also will defend your freedom.
That is my submission. I want the hon.
Minister to exmine this and keep this
in mind. It is not a question of your
being an old member of the International
Monetary Fund. You can be an old
member of that. But we are also a
sovereign body. Members of Parliament
are concerned with the basic policy.
Are you taking the country more
and more towards progress, towards
freedom, defence of democracy, defence
of sovereignty and the liberation of your
econumy putting an end to the exploita-
tion of human beings that prevails or
are you retaining the sfatus quo  under
the pressure of the wvested interests?
That is our question. We shall fight
against vest interest and we shall
fight for sovereign, free, economically
free, progressive and prosperous India.

KUMARI SHANTA VASISHT
(Delhi) Mr. Vice-Chairman, may I
have a few words ? Quite a few members
have participated in this discussion. I
would like to take only a few minutes.
1 also feel very strongly over the dependence
of India on foreign money. It is very
great in many, many respects so much
so that as and when our economy shows
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signs of improvement we are faced with
interference from foreign influence whether
from the Western Bloc or the Eastern
bloc. I had repeated carlier also and
I will again say that because of foreign
interference we have done away with
planning because we are unable to get
money to carry on our Five Year Plans.
We have done away with our Plans with-
out saying that in so many words. Planning
is there but we have only Annual Budgets
which means as good as framing the
Budget for the year; it is not patt of the
Five Year Plan. All the Five Year Plans
have been put not only in cold storage,
they have been shelved, perhaps, for
ever. Now I do not think that we shall be
planning for five years as we have been
doing in the past, leave aside the question
of implementation. That has been onc
of the very serious blows to the planning
of our country. It is due all to our de-
pendence on foreign money, International
Mounetary Fund, allocation of wvarious
monies from various countries and so on.
We have been handicapped because that
money has stopped comming in and we
have to scrap our planning though we
were almost very deeply wedded to the
idea of planning. We had planned for
decades and decades. But now, having.
completed three plans and framed the
Fourth one, we just threw away from
our hands and we do not know what
to do with it. So I feel that our economy
has become most dependent on foreign
money.

Another point that I would like to
make is this. The excess of foreign money
in the country also upsets the balance
of our economy. It has also very exten-
sively and deeply unbalanced our poli-
tical balance. Foreign money playing
any part i any section of our society
is very bad. I stated that about ten
years back or so when foreign money
had played a certain part in the Kerala
mid-term elections when the Ministry
there had been thrown out. While
Indian money, collected by Shri Patil
at the behest of Pandit Jawarharlal Nehru,
accounted for only Rs. 5 lakhs, another
Rs. 20 lakhs had come from some foreign
countries. 1 had raised an objection
then, and today again I say that the
presence of 50 much money upsets the
economy as well as the political pulls and
currents and so on.

Sir, we have a right to run our country
as we like. Whether the friends on
that side do it or somebody else on this
side does it, let the Indians decide the
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national issues. Foreign powers playing
a part in our political or economic life
goes against th: interest of the country.

‘Thirdly, I wvould say that recently
we have been hcaring a good deal of
money coming not only from Western
countries but even from Russia and
so on. I still confess that I am one of
the admirers o’ Russia and I shall ever
remain an admirer of Russia in spite
of many shortc >mings, in spite of many
wrong calculations on their part, in spite
of the many mistakes they have been
committing anl will continue committ-
ing....(Interrup ion by Shri Z. A. Ahmad)—
Mr. Ahmad, | have great respect for
Russia—TI shall continue to be an admirer
of Russia. But I have also learnt many
good things from the British Parliamentary
system and also from the American system
and so on to the extent they are good.
But my feeling is that if so much money
is to be unaccounled for—whether through
some newspape-s which enjoy the patron-
age of some forsign countries of the Com-
munist bloc, or certain weeklies which
enjoy the finaicial patronage o: help or
certain  Comprunist countries—it is a
very serious state of affairs. All these
things should be run by the Indian pcople
with the Indizan money .

SHRI Z. A. AHMED : What about
American jourials. Say something about
them. Wha s their incidence?

KUMARI SHANTA VASISHT
That is equally condemnable. I have
already pointed out, Mr. Ahmed, the
example of the Kerala elections when ten
years ago the Kerala Ministry fell and
the mid-term elections followed, while
Rs. 5 lakhs were accounted for, another
Rs. 20 lakhs were not accounted for.
That was foreign money. I said it then
and I repea’ il.

SHRI Z.
country?

SHRI A. G. KULKARNI : This
Bill on Speciul Drawing Rights is some-
thing differer L.

1. AHMAD : From which

KUMARI SHANTA  VASISHT :
It is not diffecent. When foreign money
comes it creates a certain amount of
imbalance in the economic as well as
as political jicture of the couniry. As
we are all vedded to socialism, let us
not close ou* eyes to the fundamental
veality that w: want to cleanse our system,

political as wsell as economic, as much
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as possible. I think our friend, Mr.
Kulkarni, is as keen as we are to cleanse
it.  Therefore,  we should not worry
whether that money comes from the
Western or the Communist bloc.  Both
have upset the national balance.  Both
go against the interest of our country.
Therefore, I say let this Government
completely wash their hands off this
thing; it is not going to help them because
the money which can help them today
can also go against them tomorrow.
Therefore my submission is that we should
make our economy strong and become
self-dependent. Our dependence on
foreign money is just like our waiting
for dinner today, wondering as to who
will give us atta to bake our chapatties.
Our economy seems to be functioning
in that fashion. We have to wuait as
to who will give foreign aid so that we
can run our projects. Therefore, let
us change our outlook on this matter.
I admit that that will have to be slow
but steady. But the change must come
some time or the other. I think the Govern-
ment. should take very precise steps
about it and change the situation. Thank
you.

SHRI NIREN GHOSH : Sir, I rise
to mention one point only because the
question gives rise to certain issues. The
honw’ble Minister was saying that by
and by with import substitution the
balance of payment difficulties would
be met. 1 want to submit—he knows
I know and the officials sitting over there
kuow—that it is a sheer bluff. As for
our exports, it is a random export, under
duress, subsidised and all sorts of things
to sell to them cheaply the things they
require in order to pay their debts, their
royalties, their remittance on profits and

all that.  So it may be a two-way traffic
but to our disadvantage. He knows
that never will there be complete

import substitution the way they are
going.  Take, for example, steel. The
ancillary industry has not developed.
Durgapur 15 British.  Its product they
cannot sell to Bhilai or Rourkela or Tata.
So there can be no import substitution in
the steel plant. Like that they have develop-
ed everything in a lopsided manner. So
there cannot be any ancillary industry,
Soitis all bunkum to say that they will,
through import substitution, overcome
difficulty. If they are serious at all—I again
repeat—import and export trade should be
nationalised completely and  wholly.
Foreign oil monopolies should be taken
over without any furtter delay and a
curb put om remitznce of profits
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abroad whether at the State-to-State level
or in the private sector. That i3 simply
the beginning and not the ent of it. So,
what i3 the use of bluffing us? Either
you make a new departure in this
diection, or you go along the old
track.

T would like to make another point.
These 14 nationalised banks will not
serve any purpose unless all the anti-
democratic officers are purged. Other-
wise, they will be sabotaging everything,
as they are sabotaging everything now.
Prom our owr. experience in the State,
we know what these officers are doing—
sabotaging every good policy of the United
Front Government; that is what they
are doing.  Without a thorough screen-
ing, a thorough probe and a purge of
the anti-democratic elements from the
State machinery, from the public sector,
from the corporations, no headway can
be made.

SHRI P. C. SETHI : Sir, I have
nothing much to add. The hon. Member,
Mr. Ahmad has said about the position
of the economy.  Sir, I have said with
regard to exports and imports. With
regard to the other sectors, I would
say that the industrial sector has also
registered a satistactory growth; this
year it is about 6 to 7 per cent. As far
as the agricultural sector is concerned,
we have already announced that on
account of the wvarious strategies that
we have adopted, by 1971 we shall be
stopping PL-480 imports. To that
extent we are making headway in that
direction.

As far as the poiuts made by Mr. Ghosh
are concerned, I_would not go into the
entire arena of what should be nationa-
lised and what should not be nationa-
lised because the objective of my Bill is
limited. The other things we can discuss
in the general economic review. 1 would
only say that whatever loans we are taking
from other countries, our effort is to
repay them. I know of examples of other
countries which have taken loans and
not repaid them. But our effort is not
to run away with the loans, but to strive
to develop our economy in a way that
we can pay back the loans and also come
to a stage where we do not have to borrow
anything . . .

SHRI Z. A. AHMAD : Thereis a
large proportion of loans which is not
utilised or is misutilised very often.
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SHRI P. C. SETHI : I am not
supporting cases of misutilisation. Certainly
that can be looked into. And whatever
loan is not utilised is in the pipeline and
to that extent it can be used in the develop-
ment programme as and when it
comes.

Therefore, I have nothing much to
add to what I have said. I commend
the Bill for the aeeeptance of the House.

SHRI VICE-CHAIRMAN
RAM NIWAS MIRDHA)
question 1S

“That the
The  molon

(SHR1
The

Bill
was

be passed”,
adopled.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE ANS-
WER TO STARRED QWESTION NO.
270 GIVEN IN THE RAJYA SABHA ON -
THE 28th NOVEMBER, 1969 RE OB-
SERVATION MADE IN THE FOURTH
FIVE YEAR PLAN DRAFT ON LAND
REFORMS IN THE COUNTRY

SHRI CHITTA BASU (West Bengal) :
Mr. Vice-Chairman, Sir, with your per-
mission, I beg to raise a discussion on
points arising cut of the answer to Starred
Question No. 270 given in the Rajya Sa-
bha on the 28th November, 1969, regard-
ing observation made in the Fourth Five-
Year Plan Draft on land reforms in the
country.

Mr. Vice-Ghairman, in raising this
half-an-hour discussion, first of all I have
to address myself to the formulation of the
basic task of land reforms itself. I think
you will agree with me that land reforms
means the abolition of the intermedia-
ries’ rights ; il means the breaking up
of the concentration of land in the hands
of a few ; it means the distribution of land
to the poor landless peasants and agri-
cultural labourers ; it means guaranteeing
security of tenure. Now, with these ob-
jectives in view, we have enacted a ple-
thora of legislations in the different States
of vur country during the last two decades.
But what has been the achievement of these
legislations in the different parts of the
country ¢ On this question of assessment
and evaluation of the achievement of
these legislations on land reforms, I do
not want to take much of the time of the
House. Simply I will read out certain
portions of the Draft Fourth Five-Year
Plan and certain observations made by
authorities on the subject.



